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CENTRAL AJDM IN ISTRATIVE TRI BW AL 
BANGALLE BENCH 

Second Floor,. 
Commercial Complex, 
Indirariagar, 
Bngalore-560 038. 

Dated:.- 16tJG1994 

APPL1CAT10 NU'v'BEk: 

Rr;.3PNDENTs: APPLICTS: 	
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To. 
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Subject:— Forwardinq Pf copies of the cr:ders passed by. the 
Central administrti:e Tribunai,Barigalore. 

Please find eiclosed herewith a copy of the DER/ 
STAY DER7B'JTERI14 'ODER/, passed by this Tribunal in the above 
mentioned application(s) on2-* 
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I 	 - 

J( DEPUTY REGISTRAR 
- 	 /" JUD IC IAL BRPNCHES. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALORE BENCH 

O.A.No.980/93 

FRIDAY THIS THE TWENTY NINETH DAY OF JULY 1994 

Shri Justice P.K. Shyamasundar ... Vice-Chairman 

Shri T.V. Ramanan ... Member [Al 

Gurupadappa Rachappa Koti, 
Major, 0cc: Casual Mazdoor, 
R/o Akkasaligar Oni, 
Old Hubli, Hubli, 
Dharwad District. 	 ... Applicant 

(By Shri F.V. Path ... Advocate) 

vs. 

The Chief General Manager, 
Telecommunications, 
Karnataka Circle, 
Maruthi Complex, 
Gandhinagar, 
Bangalore-560 009. 

The Telecom District Engineer, 
Shimoga-577 201. 

The Telecom District Engineer, 
Hubli, Dharwad District. 	 ... Respondents 

(By Shri G. Shanthappa ... Advocate) 

Shri T.V. Ramanan, Member (A]: 

1 • 	We have heard the learned counsel for the appli- 

cant and the learned Standing Counsel appearing for 

the respondents. 

2. The applicant is a casual labourer working for 

the department of Telecommunications and he has prayed 

is 

• 	
for grant of temporary status and regularisation. 

'' 	A few departmental circulars in regard to grant of 

)temPorary status and regularisation have been brought 
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to our notice. lWe have perused some of the orders 

issued by the Deartment of Telecommunication, such 

as the one whic was i sued on 30.3.1985 regarding 

non-engagement oJI,J casual labourers after 30.3.1985, 

the memo dated J 18.9.1 88 regarding regularisation 

of casual labou+rs,  tH casual labourers grant of 

temporary status nd req arisation Scheme accompanying 

a letter dated 7h Novem er, 1988 from the Department 

of Telecom add4l!ssed t all CGM, Telecommunication 

Circles, etc., En whic1 instructions exist relating 

to grant of tern9prary St tus to casual labourers enga-

ged on or befor, 30.3.1985, circular dated 25.6.1993 

and the circul1r lettr dated 17.12.1993 from ADG 

[STN], Departmt of Telecommunications, providing 

for grant of tenorary s1  atus etc., to casual labourers 

engaged in circes from 31st March 1985 to 22nd June, 

1988 who are sll con inuing to work in the circles 

where they wer 1  initilly engaged and who are not 

absent for the fast moi e than 365 days counting back 

from the date f issu of the aforesaid order, ie., 

17.12.1993. 

3. 	Learned cunsel 	or the: applicant prays that 

the applicant 	oulc b considered forgrant of tempo- 

rary status iii terms of the circular order dated 

17.12.1993. Larned .tanding Counsel does not have 

any objection to con ideration of the case of the 

applicant in erms o' provisions contained in the 

aforesaid circular o.der for suitable action. If 
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he is found eligible he would be granted temporary 

status. 

4. 	in view of the position as stated above, we direc- 

ted the respondents to consider the case of the appli-

cant for grant of temporary status in the light of 

the provisions contained in the circular letter dated 

17.12.1993. This direction may be carried out. within 

a period of 3 months from the date of receipt of a 

copy of this order by the respondents. This applica-

tion is disposed of accordingly. No order as to 

costs. 
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MEMBER [A) 	'VICE-CHAIRMAN 
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